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Indian Council of Medical Research,
Post Box No -450S,
Ansari Nagar, New Delhi■••110029.

(By Advocate; Ms. Anuradha Priyadarshni)

Petitioner

Respondent
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Hgnlblg„Mr^_Shankgr_.Ri,iu,,._tl&rab.gt_(.II :

Vide order dated 30.4.2001 in OA No.202/2000 the

applicant was directed to make a representation to the

respondents to substantiate his claim. Thereafter, the

respondents shall dispose of that representation of the

applicant by passing a reasoned, detailed and speaking order.
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■2- The applicant has filed the prsent CP No.346/2001 and

stated tnat the respondents have not complied with the

directions of the Tribunals as passed in OA No.202/2000. By

not complying the orders of the Tribunal, the respondents

have committed contempt of Court's order.
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MA 1419/2001 is filed by the respondsw^ seeking the

extension of time for implementing the directions of the

Court/clarification of order dated 30.4»2001 in OA

No.202/2000.

%

4. By the MA No.1419/2001, the respondent has sought

clarification with regard to the disposal of the

representation of the applicant, inter alia, on the ground

that the applicant has claimed certain reliefs which were not

the issue in the OA which was disposed of vide order dated

30.4.2001 and also seeking extension of time for implementing

the directions of the Court.

5. We have carefully considered the contentions of both

the parties and perused the letter dated 23.8.2001.

6. In our considered view, MA No.1419/2001 is not

maintainable, as the respondent has since received the

representation from the applicant and now filing the MA

seeking extension of time and clarification of applicant's

representation will cause the delay in disposing of the

representation of the applicant.

9. As regards the extension of time, we find that

despite having been granted two weeks time after the date of

receipt of the representation of the applicant, the

respondents have already taken sufficient time to comply with

the directions of the Tribunal but till date, the same has

not been complied with. By way of indulgence, further 10
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days time is accorded to the respondent to dispose of the

representation of the applicant as per the directions of the

Tribunal's order dated 30.4.2001 in OA No.202/2000. In case

the applicant, is not satisfied by the order to be passed by

the respondent, he may take further course of action, if so

advised, in accordance with law.

8. The ■ CP as well as MA is disposed of in terms of the

aforestated di recti ons.
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